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Shri C.P. Jain .o Applicamt

Vs.
Delhi Administration ...Respondents
CORAIL

»

Hon'ble Sari J.F. Sharma, Member {(J)

For the Applicant ...5hri A.K. Behra
For the Reshondents ...None

1. vhether Reporters of local papers may be zllowed
tc see the Judgement?

2. To be referred to the Reporter or not?

JUDGERENT (CRAL)

This is an app;ication filea by Vr.0.P. Jain, vho was
serving in Selhi Administration, GHS Scheme and he superannuated
on 3C.5.1992. The gspplicant has filed this application stating
thst sine he 1s undergeoing finsncial hardship fcr non grent of

retirement benefits, so the ressondents be dirscted to pay the

F IS
retirement berefits including vension, gr.tuity, commutstion
| )
of pension etc.
2. I have he.rd the lsarnad COUDS'&-}l’ Shri A.&. Sehrs st ~
length. The applicant has alre:dy retired on 3C.5.1992 ¢nd it
is disclosec during the course of the srguments that the soplicant
has been paid the balance amount of GPF outstanding in his name .
[Q lOO’é.ono




The applicant has not made any effecctive representaticn, “ttfough

th

(¢

leerned counsel for the applicant gtated at the Bar that.
he had made a rzpressntetion on 11.3.1992. The lesrned wunsel
hes also referred to the authority of Chander 3nekhar Prasad
Vs. Union of Inuis, reported in 1939(9) ATC 13 where tte

Pztns Banch of the lentral Administrative Tribunal held that
the spplicaent should be paid at l#ast the provisional pension
the month following his retirement.

3. Taking into account all th.se considerations and the
financial stringsncy likely to be suffered by the applicant,
the spplication is dispesed of &t the admission stage itself with
the direction to the respondents toc finalise th: retiremert
benefits/terminal benefits of the applicant within a perieod

of three months from the date §f r-ceipt of & copy of this
judgement. The respondents may also consider the grant of
provisional pznsion to the applicent in case there is any
hurdle in finslising the casz even within three months, as

¢erliest s possible preierably within a period of one month.

The applicant has elTeady made & representation on the same day
when he filed the gpplication before the Tribunal, i.e., on
* .’ 13
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792 h Sporagnts are uirected to “1spose of the
Sams eéxveditiously. In case the @pplicant is still eggrieved by
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the cecision of the respondents or provisional pension is

not grant:d to him, he can again come for the redress of

oy

(J.P. SHARMA)
siarua (J)
13.08.1992

nis grievances.



